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INTRODUCTION

I, the Chairman, Estimates Committee, having been authorised
by the Ccmmittee present this Twenty-third Report on action
taken by Government on the recommendations contained in the
Hundred and Thirty-third Report (Second Lok Sabha) of the Esti-
mates Committee on the erstwhile Ministry of Community Develop-
ment and Cooperation—(Department of Cooperation)—National
Cooperative Development and Warehousing Board.

2. The Hundred and Thirty-third Report of the Estimates Com~
mittee was presented to Lok Sabha on the 6th April, 1961. Govern-
ment furnished their replies indicating action taken or proposed
on the recommendations contained in the Report on the 29th Novem-
ber, 1961. Government were requested to furnish further informa-
tion in respect of six recommendations on the 12th January, 1962.
Further replies on these recommendations were received on the 28th
February, 1962. Replies to all recommendations and further replies
to six recommendations were considered by the Study Group ‘D’ on
the 22nd November, 1962. The draft Report on action taken on the
recommendations contained in the Hundred and Thirty-third Report
was considered by the Studv Group ‘D’ on the 11th December, 1962,
and was adopted by the Committee on the 30th January, 1963.

3. The Report has been divided into the following four Chapters:

1. Report.

II. Recommendations that have been accepted by the Govern-
ment.

III. Replies of Government that have been accepted by the
Committee.

IV. Reply of Government that has not been accepted by the
Committee.

4. An analysis of the action taken on the recommendations con-
tained in the Hundred and Thirty-third Report is given in Appendix
III. It would be observed therefrom that out of 22 recommendations
made in the Report 15 recommendations i.e. 68-2 per cent have been
accepted fully by Government. Of the rest replies of Government
in respect of 6 recommendations i.e. 273 per cent have been accepted
by the Committee, while reply in respect of 1 recommendation i.e.
4-5 per cent has not been accepted by the Committee.

New DEeLHI-1. H. C. DASAPPA,
4th February, 1963/Magha 15, 1884 (Saka). Chairman,

Estimates Committee.

(iii)



CHAPTER I

REPORT

The Estimates Committee are glad to state that the points
brought out in their 133rd Report (Second Lok Sabha) on the erst-
while Ministry of Community Development and Co-operation (De-
partment of Co-operation) —National Co-operative Development and
Warehousing Board have been replied to by the Government gene-
rally to their satisfaction. There is, however, one recommendation
reply to which has not been accepted by the Committee and this has
been commented upon in Chapter IV of this Report.
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APPENDIX 1
[Vide reply to Recommendation 14 in Chapter I1]
No. F.4-1/60-U.T.
GOVERNMENT OF INDIA

MINISTRY OF COMMUNITY DEVELOPMENT & COOPERATION
(DEPARTMENT OF COOPERATION)

KR1sHI BHAVAN,
New Delhi, the 17th February, 1961,
28th Magha, 1862.

From
Shri G. D. Goswami,
Joint Secy. to the Govt. of India.

To
“The Secretary in charge of Cooperation,
All State Governments/Union Territories.

SuBJECT: —Procedure regarding revitalisation of primary agricultural
credit societies.

Sir,

A programme of revitalisation of primary agricultural credit socie-
ties was taken up during the Second Five Year Plan for enabling
them to function effectively as service cooperatives. This programme
is to be carried forward and completed during the Third Plan.

Societies taken up for revitalisation under this programme are to
receive a subsidy of Rs. 900 over a period of 3 to 5 years.

2. The success of the programme will depend not so much on
financial assistance by Government but on the care bestowed on the
various steps required for systematic rectification and consolidation.
The Committee on Cooperative Credit had made certain recommen-
dations in this regard in Chapter 6 of their Report. Some of the
State Governments have also framed detailed procedures in this
connection. Based on the material available, this Ministry has
examined the question in consultation with the Reserve Bank of
India. As a result, a note indicating in general terms the procedures

29
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to be followed in taking up the work of revitalisation has been pre-
pared. A copy of this note is enclosed for your information. The
note is not exhaustive and may have to be modified to suit local
conditions. However, it is hoped that the broad principles suggest-
ed in the note will be found useful and will be followed to the extent
possible. Grant of financial assistance to societies may have to be
contingent on certain essential steps being taken in this direction.

3. It would be an advantage if the note is published in the local
languages and supplied to central cooperative banks and the societies
and others concerned so that it may serve as a hand-book for their
use.

Yours faithfully,
Sd/- G. D. GOSWAMI,
Jt. Secy. to the Govt. of India.
Tel. No. 36926

Copy with a copy of the enclosure to:—

1. All Registrars of Cooperative Societies.
2. The Reserve Bank of India.

3. The All India Cooperative Union for publication in the Coope-
rative Review. | |

4, Secretary, National Cooperative Dev. & Warehousing Board.
5. All officers (Deptt. of Cooperation).

6. Editor, Kurukshetra.

7. DIP.R.

8. All Sections (Deptt. of Cooperation).

REVITALISATION OF PRIMARY AGRICULTURAL CREDIT
SOCIETIES

The amount of credit made available by primary agricultural
credit societies in the country has increased considerably during the
past four or five years and the third five year plan contemplates
considerable further expansion In order to ensure that expansion
does not effect the quality of the movement, the work of rectification
of defects assumes great importance. ‘The primary agricultural
societies constitute the foundation of the credit movement and it is,
therefore, essential to see that their defects are speedily rectified.

2. Though the standards of audit classification of societies are no
uniform throughout the country, such classification remains the main
method for ascertaining the quality of primary agricultural credit
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societiea. The audit classification of primary agricultural credit
societies for the year 1957-58 was as follows:— ’

Aulit class ) Number Percent
A 4371 3.3
B 19,886 14.8
C 89,147 66.6
D 17,882 13.4
B 2,657 2.0
1,33,943 100.00

3. In addition, 7,957 were audited but not classified and more than
33.000 societies were not audited at all.

4. Societies in the A & B class are functioning satisfactorily and
some of them can serve as models for other societies. The societies
in C class aré mediocre and a good proportion of them are function-
ing in an unsatisfactory manner or have languished after drawing
ene or two loans from the cooperative financing banks. ‘D' class
mocieties are in a bad way and will have to be liquidated if they do
not come up to ‘C’ class within two years. ‘E’ class societies are
past all hope and have to be liquidated.

5. It is clear from the figures quoted above that a great deal of
systematic work of rectification will be necessary to clear the dead-
wood. It has been roughly estimated that about 10,000 societies may
have to be liquidated and about one lakh societies may have to be
wevitalised. During the years 1959-60 and 1960-61, it is expected that
about 42,000 societies would have been taken up for revitalisation
Jeaving the balance of about 60,000 societies for the third plan,

8. According to the latest policy decision taken on the size of pri-
mary societies, the aim should be to ensure viability with the inclu~
‘sion of the smallest number of villages necessary so that the coopera-
tive society achieves both viability and the essential characteristics
of cooperation namely voluntary basis, close contact, social cohesion
and mutual obligation. The extension of area should, however, be
‘subject to the maximum limit of a population of 3,000 within a radius
of 3 or 4 miles. Some of the societies now existing will have to be
‘veorganised by amalgamation thus reducing the number requiring
aid. The third plan actually makes a financial provision for revita-
disation and/or reorganisation of 52,180 such societies.
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7. A very clear appreciation of what revitalisation involves and
‘the drawing up of a comprehensive programme for revitalisation of
societies are clearly of gremt importance, particularly in those states
where the number of weak societies is large. Most of the states
have by now laid down some minimum tests to be fulfilled by
societies taken up for revitalisation but a few have not yet done so.
In many cases, revitalisation of agricultural credit societies has been
taken to mean the appointment of a clerk in each society with the
help of the subsidy provided by government. Revitalisation of a
moribund society is a long and arduous process and it is necessary
that the full implications of the process are made clear to everyone
eoncerned in this task

8. A comprehensive programme of action will have to be drawn
up. In Chapter VI of the Report of the Committee on Coopermative
Credit, certain details of the procedure to be followed have been
indicated. The first important step is to prepare on the basis of
information available in the audit notes and bank registers a list of
societies that need be taken up for liquidation. All ‘E’ class socie-
ties will come under this category. In case of ‘D’ class societies a
decision will have to be taken after inspecting the accounts qf each
society. The programme of liquidation should be given high priority
#o that no bad society might be borne on the registers after 1963-64
at the latest. Where the number of societies under liquidation and
those to be brought under liquidation in the circle of an Assistant
Registrar are sufficiently large, one or more special Liquidation Ins-
pectors will have to be provided. A definite programme of work
should be given to each Liquidation Inspector and the whole work
should be completed by him within the time schedule.

9. Side by side with the elimination of the hopelessly bad socie-
ties, the task of revitalisation has to be taken in hand. Some of the
dormant societies cover too small an area and may have to be reor-
ganised before any steps for rectification can be taken. A society
covering part of a village or a very small population cannot be termed
as viable and, as such, should first be reorganised before the work
of rectification is taken up.

10. The primary societies requiring revitalisation may be broadly
divided into 3 classes. The first clags will consist of societies which
are not indebted to central banks or outside creditors. The second
class consist of societies whose debts could be discharged by setting
off the share capital and the reserve fund invested by them in cen-
tra) banks. In the case of the societies falling in these two classes,
debts which have been ascertained to be bad and irrecoverable:
should be written off and arrangements for the collection of other
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debts should be made. The third class will include societies whose
liabilities to central bauks exceed their investments in central banks
by way of share capital and reserve funds. In these societies, a
careful examination of individual loans will have to be made and
adequate security of transferable assets, wherever they are awail-
able, will have to be obtained. In deserving cases, extension of time
for the repayment of loans may have to be given.

11. The important part of the work is actual inspection of the
societies. This may be possible by demarcating the whole area into
divisions, each containing a stated number of societies and allotting
each division to a director of the cooperative central bank or an
official of the department. Each inspecting director or official may
be provided by the department/bank with copies of the information
relating to outstandings, overdues, membership, share capital, etc.
already collected regarding the societies in his division or circle. If
the managing committee of the central cooperative bank so decides
it can empower these directors or officials to take necessary action
on the spot without reference to the bank. This course has the
advantage of promptness and of keeping the members of societies
fully iniorm?d of what is being done.

12, Each director or official so appointed must inspect the societies
allotted to him with the greatest care and thoroughness and draw up
an exhaustive report dealing with the constitu‘ion, working and
financial condition of the society and suggesting detailed action for
rectification/reorganisation. .

13. At the time of inspection, all relevant data has to be collected
and examined in detail; the examination should include assets due
to the society, history of each loan, adequacy of security for it, the
Joans which could be realised and the amount which may prove bad,
additional securities, if any, which can be got by coercive or persua-
sive measures, liability to the central cooperative bank, amount over-
due and date of default, etc. The examination of the assets should
bring out what portion is realisable and what portion is doubtful of
recovery under each item. A comparison of the realisable assets
with the total liabilities should be made indicating the estimated
losses to the central bank and the estimated losses to the society.

14. In dealing with the question of revitalisation, the procedure
to be followed in writing off bad and irrecoverable debts presents
serious difficulty and needs careful examination and prompt ection.
Delay is likely to prove harmful for both the parties—debtors as well
as creditors. Any proposals for conciliation of debts may be got
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mubymegmmlwyd&ndeﬁew Broadly,
the following procedure may be adopted: —

(1) Debts that can be realised in full should be recovered im
full without any relief granted to debtors. All the debts
have to be classified as ‘safe’, ‘doubtful’ and ‘bad’. This
classification should be made on a detailed examinatiom
of each debtor's assets and liabilities.

(i) All debts that can be realised through pressure and per-
suasion should be classified as ‘safe’.

(iii) For a debt to be classified as ‘bad’, the following criteria
may be followed: —

(a) Principal debtors and his sureties are declared as
insolvents; ,

(b) Principal debtor and sureties have died leaving no pro-
perty; ;

(c) Principal debtor has died without leaving any property
and the surety though alive, has no property or
income; i

(d) Both the principal debtor and the surety are paupers
having no means of income or property;

(e) The principal debtor has no property and is permanently

. incapacitated from earning his livelihood and also that
the debt cannot be realised from the surety;

(f) That the debtor has left the area of operations of the
soclety, has no property therein and his whereabouts
are not known for about 10 years and further that his
surety has no property or income to pay off his liability.

(iv) All debts which are neither ‘bad’ nor ‘safe’ should be
regarded as doubtful. These should particularly
include:

(a) All time barred loans in respect of which «Torts for
getting fresh bonds have failed; and

(b) Debts of absentees whose whereabouts are untraceable
for less than 10 years.

‘‘‘‘‘

(v) The quantum of relief can be estimated on the assumption
that ‘safe’ debt can be realized in full, a doubtful debt
can be recovered to half of its amount while a bad debt
will have to be written off in its entirety.
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(vi) Proposals for estimstion of individual debts, the writing
off a part or whole of the individual member’s debt to
the gociety, the writing off central bank’s dues from the
society should then be forwarded to the Deputy/Assis-
tant Registrars and the cooperative central banks con-
cerned for necessary action.

15. In a majority of societies the realisable assets may be enough
to discharge the liabilities but the assets are frozen and cannot be
collected easily. In these cases, strenuous efforts will have to be

made to collect the overdue loans by means of arbitration and
execution.

Another veriety of loan cases may relate to time barred loans.
In these cases fresh bonds will have to be obtained from the
borrowers by moral persuasion to revive the loans.

16. If the liabilities of a society exceed its realisable assets, one
of the ways by which it can be revived is by admission of new mem-
bers. When more share capital is collected and more loans are
given to the members, the transactions of the society may increase
in thé next few years bringing in additional profits with which the
deficit can be made good. However, effort has to be made to bring
as many rural families as possible into the cooperative societies and
get the required finances from the central banks to ensure a proper
supply of fertilizers, seeds, manures, etc. According to the latest
policy decision, the village cooperative has to undertake supply func-
tions in addition to providing short-term and medium-term eredit.
In addition, the cooperative will help, formulate and implement the
plans of agricultural production for the village and undertake such
educative, advisory and welfare work as the members may be will-
ing to take up. If a primary society is to be viable, it will have to
undertake service and supply functions other than credit as indicated
above. The aim should be that every society revitelised or reorga-
nised should take up service and supply functions that are essential
for the economic well-being of the cultivators in the village.

17. It will be observed that the process of rectification may take
time. In the meanwhile, the soclety may remain overdue to the
‘cooperative financing bank and fresh loans cannot be obtained from
the debtor. In such cases, the societies can seek extension of time
to repay their dues. These extensions may be for one year in some
cases and in some cases may go beyond that period upto 3 years.
In some central banks, stabilization funds have been constituted with
the help of which extensions of time to repay can be given. In
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others, the extensions can be given with the help of the bank’s ordi~
nary medium-term resources. Where genuine attempts at rectifica-
tion are being made, the central cooperative banks should also agree
to advance loans without insisting on 100 per’cent. recovery of over-
dues. It may be possible for example to advance some loans when
80 per cent. of the overdues have been cleared. It is not, however,
proposed to suggest a precise percentage and a decision should be
taken on the merits of each case.

18. When a society is set on its feet by the efforts outlined above,
it becomes necessary to ensure continued good management so that
there is no sliding back into the old state. The main causes leading
to dormancy appear to be misappropriation and embezzlement, defects
in the methods of fixing credit limits and procedures for disburse-
ment of loans, improper timing and inadequacy of loans, undue delay
and hesitancy in taking action against defaulters, failure to give loans
in kind and in instalments, domination of managing committee by
vested interests, and lack of efficient secretaries. It is necessary to
avoid these pitfalls if the arduous work of rectification is not to
become infructuous by repetition of old mistakes



APPENDIX I
[Vide reply to Recommendations 1 and 2 in Chapter IIIl

Detailed Note on the summary of recommendations/conclusions et
serial Nos. 1 and 2 (Para Nos. 11 and 12) of the 133rd Report of
the Estimates Committee (1960-61)

The Estimates Committee (1960-61) have examined the working
‘of the National Co-operative Development and Warehousing Board
and have expressed a doubt if the proposed separation of the fune-
tions of warehousing from the National Cooperative Development
and Warehousing Board would achieve that degree of integrated
approach and planning as is necessary for the successful implemen-
tation of the objectives. They are also not sure if the same measure
of co-ordination as exists at present will obtain between the Co-ope-
rative Development Board and the Central Warehousing Corporation
merely by giving representation, as proposed, to each body on the
other. The committee further observe that if the functions relating
to warehousing are to be taken away from the Board, it was a moot
point whether there should be a separate Co-operative Development
Board and whether the same work could not be done by the Minis-
try itself. In its opinion there may not be sufficient justification for
the continued existence of a' separate board merely for disbursing
funds to State governments since this is done on the basis of pro-
grammes and policies already approved by government and for
which financial ceilings are fixed by the Planning Commission. It
considers that the necessary co-ordination with the Central Ware-
housing Corporation can be obtained in the absence of the Board
equally at the official level or by means of an advisory committee

composed of officials and non-officials representing various mterestl
concerned.

2. The views of the committee have been examined very care-

fully. The arguments in favour of the proposal made by the com-
mittee may be summarized as follows: —

(1) The Rural Credit Survey Committee recommended—

(a) a Co-ovperative Develcpment and Warehousing Board at
the Centre to promote co-operative development par-
ticularly co-operative credit, processing, marketing,
storage and warehousing of agriculturael produce-

37
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(b) a Central Warehousing Corporation for acquiring and
building godowns and warehouses at places of all India
importance, run licensed warehouses, manage regulated
market, etc. The Central Warehousing Corporation
was to work under the general directions of the Board,;

(c) State Warehousing Corporations in the States with func-
tions similar to those of the Central Warehousing Cor-
poration) ‘

These three organisations were to be closely linked with each
other in their share capital and management. The
proposal now made will put the Central Warehousing
Corporation directly under the Ministry of Food and
Agriculture and the Cooperative Development Board
will not be in a position to give general directions.

necessary co-ordination between these two bodies
will thus disappear.

(i) It is not necessary to have a board merely for the purpose
of disbursing funds to State governments on the basis of
programmes and policies already approved by govern-
ment.

(ili) Co-ordination with the Central Warehousing Corporation
could be achieved at the official level or through an
advisory committee. It was not necessary to have a
board for this purpose.

3. The argument in favour of the proposal to have two indepen-
dent corporate bodies, namely, the Co-operative Development Board
and the Central Warehousing Corporation may be summarised as
follows: —

(i) The proposals of the Rural Credit Survey Committee were
examined and it was decided that the Central Warehous-
ing Corporation should not be linked with the Coopera-
tive Development Board and there should be two inde-
pendent autonomous bodies. The Central and State
governments, it was felt, should be in a position to give
assistance to State warehousing corporations directly and
without routing such assistance through the Co-operative
Development Board. This proposal was originally
approved by the Cabinet but was subsequently modified
in view of the fact that the Ministry of Food and Agri-
culture was in charge of both warehousing and coopera-
tive developmont and, therefore, it was not necessary to
have two independent bodies. The proposal now made
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is, therefore, merely going back to the original decision
of the Government of India to have two separate bodies.
Historically, there is nothing against the proposal.

(1) When in December, 1958, the subject of cooperation was
transferred from the Ministry of Food and Agriculture
to the new Department of Cooperation in the Ministry of
Community Development and Cooperation, certain divi-
sion of functions was agreed to. The Ministry of Com-
munity Development and Cooperation was to be in
charge of cooperative development as a whole, the Min-
istry of Food & Agriculture was to be in charge of
warehousing and storage. It may be pointed out that
neither the Central Warehousing Corporation nor the
State Warehousing Corporation are cooperative organi-
sations. In the case of the Central Warehousing Corpo-
ration, a large majority of the share capital is held by
the Government of India, the State Bank of India and a
number of joint stock companies. Cooperative banks
and cooperative organisations hold a very small portion
of the share capital. In the case of State Warehousing
Corporations, half the share capital is held by the State
Governments and the other half held by the Central
Warehousing Corporation. Separation of the Warehous-
ing Corporations from the Co-operative Development
Board, therefore, is not likely to do any damage to the
cooperative development.

(ili) The proposed composition of the Board of Directors of
these two organisations will ensure adequate represen-
tation of one, on the other. The two ministries would
also adequately be represented on them. Cooperative
organisations will also be suitably represented on them.
The proposal, therefore, ensures full coordination bet-
ween the two organisations.

(iv) Warehousing will certainly be of considerable help, in
course of time, to cooperative marketing organisations.
At present cooperative marketing organisations are,
however, doing very little outright purchases and there-
fore, have very little produce which they can store
in warehouses. Their own godowns are, more or less,
adequate for their own requirements. The warehouses
of the Central Warehousing Corporation as well as of
the State Warehousing Corporations are at present not

- being used on any substantial scale by cooperative orga-
nisations and it is unlikely that they will do so for quite-
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some time to come. Subject to this there is@ close
connection between storage and cooperative marketing.
It is, however, not necessary for the warehousing cor-
porations to continue any longer under the tutelage of
the Cooperative Development Board. The initial stage
of planning and development of warehousing is more or
less over. A general pattern of warehousing has been
established and the main task is to expand warehouses
on a large scale. Warehousing corporations should be
able to do this on their own and under the guidance of
the Ministry of Food and Agriculture and state govern-
ments and without having to work under the general
control of the Cooperative Development Board.

(v) The activities of the Cooperative Development Board
cover a large variety of subjects of which warehousing
is only one and even that is dealt with indirectly through
the Central Warehousing Corporation and Stat¢ Ware-
housing Corporations. The Cooperative Development
Board is mainly concerned with organisation of service
and credit societies, marketing societies, processing
societies and higher credit organisations like apex banks,
mortgage banks, etc. Proposals for additions to depart-
mental staff for inspection, supervision and audit are
also within its purview. It also deals with a very large
variety of other activities, like consumer cooperatives,
labour cooperatives and so on. The need for a separate
organisation of a statutory character will, therefore,
continue even though warehousing may be outside its
purview.

(vi) When the Cooperative Development Board was constitu-
ted in 1956, it got from the Government of India in the
form of grants all the funds it needed. A part of this
money was given to State governments as grants and a
part as loans. The loans when repaid by the State
governments would remain with the Board and form the
corpus of a permanent fund. In 1957-58 and 1958-59 the
Board, however, got only grants from the Government of
India to the extent required for giving grants to State
governments. The loans to State governments were given
directly by the Government of India and on repayment
will go into the general revenues. This was a change
in the practice followed in the first year and on a
representation made to the Government of India the
original practice was restored with effect from the year
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1959-60. The Bourd has a corpus of a fund to which
additions will be made as State governments repay the
loans taken from the Board.

It has been decided that the practice followed in the years
1956-57 and again in 1959-60 and 1960-61 of giving the
entire amount as grants should be modified and the
Government of India will provide funds in the form of
loans and grants. The grants will be passed on to State
governments as grants and the money obtained as loans
from the Government of India will be given as loans to
State governments. On recoveries of these loans from
State governments, the Government of India will be
repaid the loans given by it. The interest will, however,
augment the corpus of the fund with the Cooperative
Development Board as the Government of India have
agreed to reimburse the Cooperative Development
Board the interest which it will have to pay on the
loans it obtains from the Government of India. In this
manner the Cooperative Development Board will build
up a substantial fund of its own and it is hoped that in
course of time this fund will be large enough to enable
the Cooperative Development Board to finance coope-
rative activities without having to draw on the resources
of the Government of India to any large extent. If the
Board is abolished the entire corpus of the Board will
merge in the revenues of the Government of India. As
a result cooperative development will depend on the
extent to which the Government of India can provide
funds from year to year, a matter of considerable
uncertainty these days.

(vii) The Cooperative Development Board will have a large
number of non-official cooperators of reputation and
standing in the country and it is necessary that its
independent autonomous character should be maintained.
In the absence of this, prominent non-official cooperators
may hesitate to come in. They are more likely to serve
on a body with funds of its own and with statutory
authority than on a purely advisory body.

(viii) The Cooperative Development Board has laid down
certain rules of procedure which have been followed very
strictly and which have ensured prompt repayment of
loans by State governments. It has also been possible
for the Board to ensure that grants given to State
governments if not utilised are promplty recovered
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If the Board were to be abolished and all loans to State
governments were to be made by the Government of
India direct, this happy situation regarding recovery and
refunds may not continue. The Government of India in
actual practice may not find it possible to be as strict
in this respect as an autonomous statutory Board.

(ix) The decentralisation of power and authority particularly
in the field of cooperation are declared policlies of
Government and it is, therefore, necessary that the
Government of India should function to as large an
extent as possible through a statutory body on which
the Government of India, the State governments and
non-official cooperative opinion is adequately repre-
sented. This cannot obviously be the case if there is only
a purely advisory body and the main administrative and
executive functions are to be the responsibility of the
Ministry.

4. The National Cooperative Board, as at present, contemplated,
will have an advisory capacity only in so far as matters of policy are
concerned. Its main function however will be to execute policies
formulated by the government. It is also expected that the Board
will set up separate functional committees for dealing with import-
ant branches of its activities like cooperative credit, cooperative
marketing and processing, consumers cooperatives and such other
flelds of cooperation as may call for special promotional efforts.
These functional sub-committees will have adequate supporting staff
to carry out systematic inspections so as to ensure proper utilisation
of the funds given. The Board will also continue to be serviced by
the officers of the Ministry as at present. It will be ensured that the
total complement of staff of the Ministry and the Board will be such
as will be necessary for carrying out the functions of the Ministry
with regard to framing of policy etc. and the functions of the Board
with regard to their implementation. Duplication of staff between
the Ministry and the Board will be carefully avoided.

5. It is in the light of these considerations end after very careful
examination of the proposals made by the Estimates Committee of
Parliament that this Ministry has not found it possible to accept the
recommendation of the Estimates Committee in this respect. The
Government of India, therefore, propose~to go ahead with the pro-
posal to constitute two separate statutory organisations, namely, the
Cooperative Development Board and the Central Warehousing Cor-
poration by amending the Agricultural Produce (Development and
‘Warehousing) Corporations Act, 1958.



APPENDIX Il
Analysis of the action taken by Government on the recommendations contained in the l’}l‘
Report of the Estimates Commissee (Second Lok Sabha) on the erstwhils Ministry
Community D:yelopment and Cooperation—Department of Cooperation.
1. Total number of recommendations made . . . 2

II. Recommendations accepted fully by,Government (Vide recommen-
dations included in Chapter I1I):—

Number 13

Percentage to total 68.3%
II1 Recommendations not accepted by Government but replies to which

have been accepted b{ the Committee (Vide recommendations in-

cluded 10 Chapter III):—

Number 6

Percentage to total 27.3%

IV Recommendation reply to which have not been accepted by the
Committece (Vide recommendstion included in Chapter IV):—

Number 1
Percentage to total 4%
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